[5 December, 2003 ] RAJYA SABHA

THE NATIONAL COMMISSION FOR SAFE FOOD AND WATER
BILL, 2003-Contd.

THE DEPUTY CHAIRMAN: Mr. Zahidi has brought a very
important Legislation. | wish there were more contributions by the
Members for the guidance of the Government.

SHRI PRASANTA CHATTERJEE (West Bengal) Madam, | support the
Bili moved by Shri Khan Ghufran Zahidi. As students of history, we know
that marny wars were fought over water all over the world and States. And
Rulers spent much time and energy over the allocation of water. Even the
Kautilya's Arthashastra’, which was written some 2000 years ago, there
are talks about the issues involved in the distribution of drinking water.
The global water demand is currently estimated to increase at a rate that
is more than double the rate of population growth. Now, it is being talked
all over the world about the privatisation of water treatment plans and so
on and so forth. Water has become more expensive than food. And public
anger is culminating in famous protests everywhere in the world. So, the
citizens have' a right to demand for safe drinking water and safe food.
Treatment and distribution of water must be determined in favour of the
public choice rather than the private profitability. That is one part. But it
is a very important one.

If you judge the public heaith system in our country, comparing it
with that of a third-world country, we must give preference to the preventive
care of public health, rather than the curative method of public health.
And the only answer, the most important answer to that is preventive care
of public health ie. the availability of safe drinking water. We know that
the World Bank has very recently pubiished a report, and they have
described in that Report what poverty means. They have described poverty.
‘Poor’ means those who have no access to safe drinking water, who have
Mo access even to attend a physician at the time of necessity. The criteria
fixed by the World Bank are different from the criteria fixed in our country,
to determine these below poverty line. They have very recently pubiished
a report. In the International Agency’s Report, even in the UNDP, they
have alsc compared China with India. And poverty in our country is
increasing. The number of water-borne diseases is not coming down in
our counfry, ard around 49 per cent of the people, ane Report has said,
have no access to attend a physician at the time of necessity. So, this
is the scenario of our country; this shows the economic condition of
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our people and the availability of safe drinking water in our country. At the
same time, the privatisation of water or water industry is being talked
about here, and also in many other countries. Now, as regards the
availability of safe drinking water, we get water from the ground, and due
to the use of pesticides, the ground water is being contaminated. Even
some experts say that the mother’s breast milk is also contaminated
because of the use of pesticides and the foods we are getting. Now the
guestion is how to get the safe drinking ground water. W& must in our
country use the surface water in a big way. Even in major metropolitan
cities, we are using ground water to some extent. Surface water is not
available hundred per cent in the major metropelitan cities. We all know
the condition of our rivers. Once when | attended a Conference of Mayors,
the then Irrigation Minister of Uttar Pradesh said that the water of river
Yamuna was not fit for even irrigation purposes. That is the condition of
our rivers. The rivers require desilting. There is no proper plan for using
the rain water. We are wasting the rain-water. There is no plan for harvesting
rain-water in a big way. The river-water and the rain-water is being wasted.
These are going to the sea. So, it is of utmost importance to have a
comprehensive plan in order to provide safe drinking water in our country.
The condition of the metropolis being what it is, one can easily imagine
the condition of the people in rural areas. They are facing huge scarcity of
drinking water. They are drawing water from shallow wells even from a
long distance. They are using ground-water from a low level. Such is the
condition- of our rural people. In order to solve this problem of safe drinking
water and the scarcity of water, this Bill requires to be studied in-depth.
Our hon. member has suggested the formation of a commitiee. The
presence of experts and public heafth engineers is most important. The
members of the committee should have some expertise on the subject. |
would say that the public heaith engineers should be included in that
committee and it will help a lot.

The privatisation of drinking water system is beirg talked about. |
have recently heard that in many parts of the country the ground-water is
being extracted by the multinationals. They are not paying a single farthing
for drawing the ground-water for their business purposes. When the
Government says that water has become a commodity nowadays and
the people should pay for drinking water, the multinationals, who are
drawing ground-water, which constitutes 90% or 92% of the raw material
of their business, are not paying anything for using the raw material.
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Though the ground-water constitutes 90% or 92% of their raw material,
they don't pay anything to the Government coffer or to the local body's
coffer.

With these observations, | support this Bill moved by our hon. friend.
| think this Bill should be seriously considered here by all of us.

Thank you.

SHRI RAMACHANDRA KHUNTIA (Orissa): Madam, | support the
National Commission for Safe Food and Water Bill, 2003 which has been
moved by Shri Khan Ghufran Zahidi. The Government should agree to
this proposal. There are many Commissions. There are National
Commissions for women, child labour, Tribals and for backward people.
Of course, these Commissions are also required. | am not saying that
they are not required. These Commissions take care of particular categories
of people. But the Nattonal Commission for Safe Food and Water will take
care of the whole population of this country. The National Cammission for
Safe Food and Water Bill is very important because it will make available
safe and hygienic food and water to alt the people of the country. It would
cover more than one bilion people of this country. The hon. Member, Shri
S.S. Ahluwalia, has also supported this Bill. But that is not encugh. The
hon. Minister is present here. The Government should accept this proposal
and come fo:ward with an officiat Bill. As we all know, safe food and water
are very important for human lives. It has been stated here that the Ministry
of Health and Family Weltare is also responsible for ensuring safe food for
consumers. The Prevention of Food Adulteration Act, 1954 takes care of
it. There are many other Acts which take care of such things. But the
question is whether we are serious about it. If you look at the WTCQ
negotiations, the European countries are putting certain conditionalities.
They have asked the developing countries to reduce the subsidy in the
agriculture sector because that is affecting their food security. But they
are giving more than 300 per cent subsidy in the area of agriculture to
take care of their food security. Unfortunately, in the case of our country
and many other developing countries, the WTQ, the IMF and many other
international organisations are putting a condition that you first reduce
the subsidy in the agriculture sector and do not hesitate to privatise drinking
water and irrigation water.

Recently, the Government amended the Act in order to cover bottled
water. We must see as to how many pecple in this country use bottled
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water. If you think that by including bottled water in the original Act, you
have taken care of safe drinking water, it is not correct. | would like to
know whether you have been able to provide safe drinking water to all the
people, especially those living in remote areas, coastal areas and KBK
districts. In the KBK districts people are becoming handicap and losing
their imbs after using contaminated water. We have more than 600 villages
in the country. We must find out whether we have provided tubewells in all
villages and whether these villages have access to safe drinking water.
That is very important. That is more important. If we have not done i,
why have we not done it? And, the Government should see how it can be
done. It is not a question of blaming this Government or that Government.
But it is the primary duty of the Government of the day to provide safe
drinking water and also take care of food security for ihe poeple of this
country. Madam, we have heard of people eating mango kernels in the
Kalahandi and Koraput district of Orissa, which is the poorest State in
this country. Why are they forced to eat mango kemels? It is because they
are not getting any food to eat. Deficit of food and water can compel
peopie to take anything as food and to drink any water, be #t pond water or
well water, because food and water are very much required for anybody to
survive. Even for any animal to survive, water is very much important.
Madam, we have heard of instances where the women folks of Kalahandi
or Koraput or the other worst affected districts had to sell their children in
return for some food.

Now, when we look at the urban or semi-urban areas, we see a lot of
fast foodpoints where we get fast foods like bhel pun, etc. These foods are
not hygienic and they are even contaminated. And, the people who eat
these foods get affected by various diseases. We do have the Prevention of
Food Adulteration Act. But is it being implemented? it is also a fact that
there is an Advisory Board under the Central Government and the money
is released. But it is also required that we see how the Act would be
implemented. Madam, even high profile persons, like the MLAs, MPs or
other dignitaries eat fast food products. But the fast foods which are
publicly soid, whether in the sea-shores or in green fields or in the gardens,
are not hygienic. Nobody ensures whether they use proper drinking water
or whether they use standard materials for preparing that food. Neither
the State Government nor the Central Government is serious about it. Of
course, the general public, who is not literate, do not know what they are
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doing. But, | think, the State Government and the Central Government
should take necessary steps and do the needful. It is also being said that
vegetables, which are grown by spraying pesticides and fertilisers, are
toxic; there are toxins in tormatoes, cadmium in cauli flowers and all the
vegetables which are grown and sold in Delhi, Mumbai and other cities.
But is the Government serious about it? If the vegetables are contaminated-
it is said, even the breast of the mother is contaminated-what are we
doing for the one billion people living in this country? If they are not getting
safe food and safe drinking water, then whatever we are doing is not
useful. 1t is said that unsafe food acts like slow poisoning; it kills people.
And we are not able to do anything about it. Then, there is another important
thing. Life expectancy in our country is about 61 years today. It has
increased since Independence. But still, as compared {o life expectancy
in other countries, it is not enough. That is aiso one of the things. Now, we
come acress many rews items in Delhi newspapers about pecple dying
because of consumption of country liguor, about small children dying
after taking Mid-day Meals in schools, about people dying after taking
marriage feasts and so on. All these incidents are taking place because
neither the general public nor the Government is very conscious about
provision of safe food and safe drinking water.

The hon. Member was talking about buying drinking water from
multinational corporations. In my State, Orissa, supply of water for lift
irrigation has been privatised and the opinion of the Government there is
that people should pay for the use of water for drinking and irrigation
purposes. So, the hon. Member has raised a very impertant peint, and |
support him. Whether it is muitinational corporations or our own industries,
they are all using waters of our rivers as also the ground water of this
country without paying anything for it. The hon. Minister of Disinvestment
is here, and | think, he should also be very much concerned about it. He
is a very progressive man. It is very important that the Government
takes serious note of it. The Government will also get a lot of money. You
are asking a person, who is earning Rs. 50 per day as minimum wage,
to pay one or two rupees for the water he gets from Government agencies.
But you are not asking those who are drawing billions of litres of water
every day for running their plants and industries to pay for it. This should
be considered seriously by the Government. If the Government asks
them to pay for the use of water, it will get a ot of revenue. This should
be considered seriously by the Government.
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The second thing is that, as we have the Ganga Action Plan for taking
care of poliubon, we also have such schemes for Brahmani and Kharasrota
rivers. But those schemes are not being implemented. Whether it is the
public sector industries like the NTPC, SAIL, BHEL and so on, or private
industrialists, they are all polluting our waters. The people belonging to the
higher strata of our population, the rich people, are polluting our water. And
the people belonging to the lower levels of our society, the poor, who earn
only Rs. 50 per day as their minimum wage, are being made to starve for
food and water. Now, we have these schemes for cleansing these rivers like
Yamuna, Ganga, Brahamani efc. of pollution; but why are these schemes
not being implemented? if we cannot provide safe drinking water to every
person in our country, we have no right to poliute the God-given natural
sources of water, whether it is rivers or ponds or whatever. 1 urge upon the
Government 10 take necessary steps to see fo it that all these schemes are
implemented and to ensure that the water that poor people were getting
free in earlier times is available to them free now also. It is not a very difficutt
schemes which cannot be implemented. As the hon. Minister knows, we
have got these schemes in our villages. | have got an answer from the hon.
Minister that the Tubewells Schemes sanctioned for the Orissa State could
not be implernented within a stipulated time. So, the question is, if we are
not able to give tubewells to our villages and ensure safe drinking water o
them, then we are not doing justice to our work. It is not a question of this
Government or that Government. We must take up this work seriously. |
think, the people who are in the Government have responsibility to provide,
at least, safe drinking water io the peopie. It was also the responsibility of
the earlier Governments to provide safe drinking water to the people. If the
Government has not done it, then it should take proper steps to give tubewells
to each and every village in the country. The Government should also
implement the scheme for cleaning all the polluted rivers so that our people
could get its benefits.

Madam, we know that there is a lot of adulteration in food
articles. Take ths case of edible oil, cauliflower and tea leaves.
Nowadays, everything is poliuted. When we go to the market, we
find green cauliflowers, but it is not green at all. | myself go for
purchasing vegetables in Sarojini Nagar market and |.N.A. market.
Do you think that the inspectors and the officers are not aware of
these facts? You simply put your finger on a cauliflower, the green
colour will come out on your finger, We know that this colour is very,
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very dangerous for kidney. Any colour which is consumed in food is very
dangerous for our kidney. We know that there is adulteration of argemone
oil in edible oil. The traders mix argemone oil with edible oil and then sell
it. This adulterated oil causes blindness and glaucoma. Then in milk, curd
or Chenna, there is adulteration of starch which causes dangerous diseases.
Then, in dals, there is adulteration of clay, stones, gravel, kesari dal, metanil
yellow which cause lethargy, visual problems and many other diseases in
our body. Then, in turmeric whole and powdered, mixed spices, there is
adulteration of lead chromate which causes anaemia, paralysis and brain
damage. In tea leaves, there are adulterants like used tea or gram dal
husk with colour. Then, in wheat, bajra and other foodgrains, there are
adulterants like ergot and dhatura. We know that dhatura is very poisonous
for our body. These adulterants are found in food articles which are sold
through super markets. | have seen may such adulterants in food articles

sold through super markets. Still we are buying these articles! 38" ¥
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wTaE! 76 %1 3Ed oft faerae €1 So, these things are creating many problems
in our body. It also reduces our longevity. it only reduces the longevity of
the poor people but also reduces the logevity of Ministers, the Deputy
Chairperson and the MPs and the MLAs. It is happening because we are
very careless. We are careless in the sense that we do tnot know what type
of food articles are being purchased by our people from the market. Our
servant goes to the market and buys it. We come home, and in a hurry,
take whatever is available; then we go somewhere else. We don’t both
about the quality of our food. Our Ministers are busy and our Prime
Minister is more busy. Nobody has the time to examine what type of food
articles are being purchased from the market by the person who is engaged
for cooking our food. We are only sincere in taking our foed. So, our health
is affected.

THE DEPUTY CHAIRMAN: | think women are safer. We see what
we are eating because we go to the kitchen. It is the men Ministers
and men Members of Parliament who should be more careful.

SHRI RAMACHANDRA KHUNTIA: Madam, | do agree with
whatever you say.
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THE DEPUTY CHAIRMAN: Don't we have the Food and Drugs
Administration and officers who check it? The basic idea that | feel
of this Bill is safe food and safe water, the food and water which is
adulterated by chemical industries, by the groundwater which is
not clean, etc. it is a much larger concept, which 1 think, Mr. Zahidi
has brought out, than the adulteration itself. One of your points
which is very valid is that when they bottle water, they do not pay
anything to the Government for drawing water from the rivers. They
add value in it, they add profit in it and then sell it. This a very valid
point.

SHR! SANGH PRIYA GAUTAM: They are using raw material free
of cost.

SHRI PRASANTA CHATTERJEE: Not everywhere, Madam. | know
there is a provision in the Calcutta Municipal Corporation Act according
to which for fetching ground water, they are required to take permission
from the Calcutta Municipal Corporation. They will have to pay for that.
But in many cther metropolitan cities, according to the information that !
have gathered, no permission is nacessary.

THE DEPUTY CHAIRMAN: It is not a question of drawing water from
a well. It is a question of industries, which are set up in hilly areas like
Himacha! Pradesh and other places where water is available and they
take that water from the source, the rivers. They just purify it or whatever
they do, and they botile it. So, do they pay enough amount for what water
in proportion to the amount, which they are charging from the consumer?
How much profit addition do they do? What do they give in return to the
source? This is something that has to be examined.

SHRI RAMACHANDRA KHUNT!A: Madam, the point you have
mentioned is very, very important. | wili not take much time of the House.
Madam, this is a very, very impoertant subject. | think, the Government
shouid not hesitate to have a Standing Commission as the Commissions
we have for women, child labour, tribal people, Scheduled Castes, etc.,
that take care of the needs of a group of people, a section of the
people or a particular section of the people. But this Commission
can take care of the whole population of the country. So, | do support
this Bill. | also expect that the Government would accept this Bill or
bring a separate Bill, as an official Bill, for the formation of this
Commission. Thank you.
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THE DEPUTY CHAIRMAN: Thank you. Good contribution. Now |
will ask Mr. Virumbi to preside over the House as | have some
important work to attend to. The discussion is over. The Minister
will reply. And after that Mr. Zahidi, you will have to speak.

[THE VICE CHAIRMAN (SHRI S. VIDUTHALAI VIRUMB!} in the
Chair]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI A. RAJAY): Sir, first of all, | would like to thank the hon.
Member, Shri Zahidi, who is the mover of this Bill. While moving the Bili,
the hon. Member mooted very thought-provoking points. On the date of
moving of this Bill, Dr. M.N. Das and Shri Moolkchand Meena spoke on this
Bill. Today Shrimati Rai, Shri Ahluwalia, Shri Chatterjee and Shri Khuntia
have spoken on this very important Bill. At the outset, with ali my sincerity
and honesty, | must admit betore the House that the letter and spirit of
the Bill is fully appreciated and the Ministry is fully aware of the need of
the suggestions that have to be given in one form or the other. Before
giving my reply, Madam, | must submit that this Bill has been introduced
before the House with the ultimate objective to evolve a National Food and
Water Policy for the country and fix up standards for safe food and water
and then investigate and examine all matters pertaining to food adulteration
and water contamination. And, the Government of India can make rules
for the Commission so constituted. Apart from other minor things, these
are the three objectives mooted in the Bill. With due respect to the hon.
Member, and before requesting the hon. Member to withdraw his Bill, |
wish to enlighten the House as to what are the new initiatives that have
been taken Ly the Government. The objectives that have been mooted in
the Bill have already been taken through amendments and through other
legislative measures, which | will enumerate. | wish to stress on three
points before the House. The one measure that has been taken by the
Ministry is: We have constituted a Group of Ministers to go into and give a
new look to the Food Adulteration Act, which is the bedrock and backbone
of the subject under consideration. The Group of Ministers have been
instructed, by way of a note, that whatever stringent punishment is required
to ensure safe food and water should be contemplated. As a matter of
fact, | can share with the hon. Members that, for the first time, in the
independent India, packed drinking water has been included within the
ambit of the Prevention of Food Adulteration Act. Now, a valid point has
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been raised before the House that not only packed drinking water but also
municipal drinking water should be brought within the ambit of the Act.
This has been explained before the House. The Ministry has already taken
initiative in this respect and we have prepared a Cabinet Note and submitted
it before the Cabinet for its clearance. Another important point is that the
very purpose of this Commission is to investigate and examine the food
adulteration and water contamination. It is needless to submit that “Health”
is a State Subject. The States have the machinery and infrastructure and
we cannot, directly, interfere in the affairs of the States. But, in spite of
that, we have suggested to the States, through an amendment to Section
4 of the Prevention of Food Adulteration Act, that a Commissioner can be
appointed at the National level. And whatever suggestions or
recommendations made by the Group of Ministers or the hon. Members
can be conferred with the Commissioner who has been appointed by
virtue of Seciton 4 of the Prevention of Food Aduiteration Act. This has
been mooted by way of an amendment.

The other point is, as a Minister, | feel handicapped. When we are
invoking or giving effect to the Food Adulteration Act, we have problems
with the State Governments. We have problem with the officers of the
State Governments. And, we have other problems due to lack of
infrastructure. Sir, to be frank with the hon. Members, suppose the Food
Adulteration Act has been invoked against a pariicular person or a
particular shop for his or their involvement in adutteration and a charge-
sheet or prosecution has been filed, | cannot deny that it takes long years
to punish the guilty. The problem is, the laborateries are not available to
draw inference, scientifically, whether it is adulterated. Now, for the first
time, we gave Rs. 352 crores in the name of Building Capacity Project to
strengthen infrastructure, including labs and other office machinery to
promote early prosecution and early conviction. So, with these three
initiatives, | do believe, all the suggestions, all the conditions, contempiated
in the Bill, have already been mooted by the Government by way of
Amendment. The amended draft Bill had been placed before the Cabinet.
We are awaiting its clearance. Once it comes into existence, everything
would be settled. Witn all sincerity, | can say that the amendments have
been made in the parent Act itself. With due humility, | can say that these
initiatives, contemplated in the Bill, will be infructuous. Since, all these
initiatives have already been taken by the Central Government, 1 would
like to request the hon. Member to withdraw the Bill.
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SHR! DIPANKAR MUKHERJEE (West Bengal): Sir, | wanted to
know one thing. So far as drinking water is concerned—as it is
being talked about—oane thing that has come into light is the
presence of pesticides in the water. This is one thing. But, is it correct
to say that there have been no prescribed standards for drinking
water in the country? Normaily, wherever water treatment plants
are there, there are three tests that | know. ®E=, 3R § 94 & W=
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But turbidity, Ph and hardness are the- three tests for drinking water.
Then, there is bacteriological test also, which certifies whether the water
is drinking water or not. But what had not been tested is, the presence of
pesticides because mostly this is the surface water where some amount
of pesticides wouid be present. So far as presence of pesticides in the
ground water is concerned, this is a new phenomenon. But the way the
idea is going on in this country, there is an impression as if there has been
no norm for drinking water. Is it correct? Does not the Bureau of Indian
Standards (BIS) have any standard or norm for drinking water. | had been
to a water treatment plant. There, processed water was different and
drinking water was diiferent. There were specifications for drinking water—
Ph has o be this, turbidity has tc be less than one, the hardness has to be
this, and a bacteriological test. Can you clarify this? A wrong message
should not go as if there has been no norm at all for drinking water for the
last fifty years. This needs to be clarified. Presence of pesticides in the
water is a separate thing. That is a separate component for testing. But it
is wrong to say that there is no norm. Standards are there. Whether those
facilities are available in the villages or not, is a different thing. But in a
metropolis, where water treatment plants are there, it is not correct to say
that there is no norm, no standard for drinking water. The hon. Minister
can get it clarified, and inform me by a letter also. This is not Group of
Ministers” job. This is an experts’ job. The Cabinet should have former a
committee of experts, rather than a Group of Ministers.

SHRI A. RAJA: Sir, for bottled drinking water and cold drinks,
we are insisting on norms, now. That would come into existence
with effect from 01.01.2004. That is known as the EU Standard,
that is, the European Union Standard. Before that we had not insisted
on any standard. However, if the drinking water is a health menace,
it is being controlled by the BIS.
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SHRI DIPANKAR MUKHERJEE: No; no. You have not understood. |
had not asked this. The Health Minister has sometimes been giving an
impression on TV as if there hatd been no standard for drinking water. If
the standards have 1o change, that is something else. For fifty years, there
can be a standard. But after fifty years, many other things many come in,
We have to test that. If the standards, which are there today. are not in
tune with the present time, that is a different thing. But when the Health
Minister says that there has been no standard for drinking water for the
last fitty years, is it correct?

SHRI1 A. RAJA ;| think, it is correct. We have not given any standard.
We are insisting on EU Standard.

SHRI DIPANKAR MUKHERJEE : Please try to understand what my
question was. Testing drinking water does not mean testing pesticides
only. What the question had been is, in the case of bottled water from the
ground water source, it was the presence of peslicides. Please note
‘presence of pesticides’ But take the river water, as you were talking about,
pesticides are not present there. Is it a fact to say that there has been no
standard for drinking water at all? There are many water treatment plants
in this country. Then, how is water being treated there? There are both,
processed water as well as filtered water. Do you mean to say that you
pass water through filter without any test? There is an input and an output
in the water treatment plants. Is that output water not tested? Are there
no norms? | know there are norms, But, as | said, that is with respect to
certain things—hardness, turbidity, Ph and bacteriological test. But there
is no test for presence of pesticides. But your Minister is trying to give an
impression that for fifty years there has been no norm, no standard for
drinking water, and they are trying to introduce it. Is it technically correct?
This is what | wanted to know.

SHRI A. RAJA : Technically speaking, | think, it is correct because we
never insisted ‘on any standard for ordinary drinking water. That is why, |
am telling ....(Interruptions).

SHRI DIPANKAR MUKHERJEE : This is what | am questioning.
Who says that there have been no norms for ordinary drinking water?
Then, what does the bacteriological test on water mean? What for
is it done?
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4.00pr.M.

SHRI A. RAJA : That is why | am saying that it is for the first time that
we are going to bring drinking water under the ambit ot Prevention of
Food Adulteration Act.. That can be taken in another sense. Suppose, it
was adulterated, it was contaminated ....(Inferruptions})...

SHRI DIPANKAR MUKHERJEE : it is being included in the Act.

SHRI A. RAJA : Yes, yes. That is why | am saying that
...(Interruptions).... whether it was adulteration, or, contamination, no
attempt was made by the Government so far ....(Inter-uptions)...

SHRI DIPANKAR MUKHERJEE: It was not included in the PFA Act.

SHRI A. RAJA ;: That is true. This is the first time an attempt is being
made to bring the ordinary drinking water into the PFA Act so that,
ultimately, we can fix up the standard and they can be punished.

THE VICE CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : Now,
the mover of the Bill, Shri Khan Ghufran Zahidi, will reply to this.
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2 L1 How rmany persons in India use telephone facilities? ‘.‘u_?._fv‘i.(
G S UntI gt QUL 2w 18% & int P il
b SUntf *‘wwxi-c_mbu*’—faéybm _:_ml-,u‘*-f_, ek
AT ‘;bn/"dtals._’l.mrdirb’ J’J-J}J!JJJJ.JL_JI'Jp &b
_/labrru:’ffab e SER it L e
s SE L LSE SRS It 0L u/;fd/»:q__l_gmmf
_,luf_é_.bcffié.w__)?b o‘ll'; Sk uc(“:;:,__ay_r_ lﬁJJLb"-U‘JJ

ufu‘axbwuwﬂ@édféw u*dd/.f_:f&‘i_ms»w
ey J/mﬁbﬂw;_/iu*.i_wwf_uu’«aLu;;.:uu’c_t,vbuf(fi(.:f
._ALB:’::;.L»@? e F e Sarks i S e il LY L TR S s
./.})Uu__ﬂ/o u‘tfé& wlbl{ftz;.lpuqurcA;LUGm;_lauJ'fu:
S L LA T 3 -‘LFL-’L«)J/J:u;b//'Lf:ﬁ_LU{uLch_,ué
ruL/J:-ab:rd)LT!’LsJ._. S e bbie it i ute W Ut
_.:,u'Us’z_.fd’& t/(,r"c [BE-A P L PRI G- ber kT
L2 s u:'@ OB I A7 SRS E
iémrnﬁ;;w_(u, ibun"’._/l.-u"!)';}"’fu; &4
J”urduufaa /J?Kwd[(é.él fébfu“’rs’dr;dff
S TR EED L e e B Lu;ycuﬁ.)dtu/
)‘-//' I r‘f“\

RN VTR LIS Y, LY :__ef;,, Lt

422



(5 December, 2003) RAJYA SABHA

SR Py F AL 1D P waR et DL B S S - 1
Lo B .Lmu’-% e JEL U Tl LB PP
LIS L Nt Bt gt T
Ly L _mufu’-;"’&lb’m.fbfd‘? _Jx‘l,._.i_-,-—é.lgdb:&;u“uﬁftﬁ_uﬂ
P s Lion& &L p ks 2. Qe Fxlin by ST S R USE
%7 "itis a very important matter. | am lookingintoit." —&— Vs izkun
Atz b TS AL 2 Sle TSI Sl F
g Emmree I ST o IS e S VG = S I AT
s T i e e N3P et sy e Moy inte s}

el 04 Sl i L U*Lér_bs)&{/,-wuﬂ_/umb’,-u"f:
JUML B Botmi 1k @’éu"umu ity Tun
(}LKL{UJ‘;JLLJJ)L.JVI L&@UIJJL&IU)JJJIJL]L{]:JL_JLZ—J
SETAS A b o bl S 1L e

| am quoting a few things from the Executive Summary and
Recommendations of the Committee on the Pesticides Residue in
Packaged Drinking Water and Packaged Natural Mineral Water published
by the Government of India, Ministry of Consumer Affairs, Food and Pub'i-
Distribution, Department of Consumer Affairs, just for the informatic
the house and for re-consideration of the hon. Minister.

whether procedre outlined in BIS ACT and Rules was followed.

‘L‘r{:-‘-'%
..‘;,LS'*A?LX’/.:.«LJC)‘_}F_% Ubé;(_jq‘\.__:fﬁu_‘gt'fuﬂul?,lﬂ

Here it is said. “The Sectional Cormnmittee FAD 14 was aware of the
standards for drinking water declared acceptable by international bodies
like WHO, Codes, EEC, etc. In particular, assistance was obtained fram
the following :
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(a) Manual on Water Supply and Treatment (third edition), 1991.

{b) Code Code of Practice for Collecting, Processing and Marketing
of Natural Mineral Water.

(c) EEF Directive relating to the quality of water intended for human
consumption.

ZEZFD Ve N Sadi e Saad Lo e U e ip & s L i
_Q‘T@Jf,‘B’z/‘-‘th/.;_;,‘_)!é:Lb—_ﬂi_

I P AR WY P L P DL TS - 30 S - IR R N P
LA ST LA 20 g2 e tPe et s rWEE s
_ugz_.n:;__._f"’}z.{_r-rw’dk

Itis said, “They specify the levels of control and the frequency of test
considered necessary for manufacturing units to ensure adequate quality
control and compliance to the specifications.”

What are they? The frequency for monitoring and testing for pesticide
residues in both the STI has been specitied as once in two years

& re KLT2ALIE Dona /L 37 cvitonrie (AJL Lot
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It has been said. "The frequency for monitoring and testing for
pesticide residues in both the STl has been specified as once in two
years at a recognised laboratory, and similarly for radioactive chemicals
(alpha and beta emitters) once in two years at Bhaba Atomic Research
Centre’”
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. ) . A .
776 licences have been issued for use of the _;,L;J.,_-,,w,k@),ig_g/é_z

Standard Mark on Packaged drinking water and 6 licences have
been issued for the use of the Standard Mark on
packaged natural mineral water. So far, BIS has drawn in all 3259

i Lur;.‘}:samples of which 1016 samples were for testing of pesticide residue.”
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1 5t @A e wifedt (I W) : I HEiEE, B S fee gEi WA
fana, 36 WA g7 | AU 39 T WEs 3, giesn wiea A, dEeatadn S 7,
HHER QTEd 3, FHEHEHA T 5t 4, wit A0l 3 7ot 1a w5 e fea of T
wzeg U9 7€ a1 fa 31 fae =) o form €11 & 3% waem aard € fs 3=
70 foet &) AreH ®1 S F ot w o § T 9 o g #) 9w
% IEA TFE L

wErea, ¥ et @ 3l SeA @ 9% 9 o w0 £ T o oo | feet S -t
3t vE) A e F Y et =) 91 9raR ¥ fawmdl ¥ 9w €, 918 JEren
71, ST 9T E, 9T S g, 9 Teen 9, T wEed 98 39 9 W 31w S
fx A 3w e i e @ @ ¥ s 39 99 =) g 76 w9 w1 awa 35
) wge W HE o fE T a0 % Al ) whell s hEAt 4, gfaa arel ® 39
o, aaret @ g F Far @ foran S §1 9 WA wER S0 wie9 &1 e ¥, aw fern
T &1 Ze R T F giar w =it # e w5 e @ W

TEICA, TF TER ok @ WA Togd To) a1 o gur faanfedt &1 @ g
7T g & T W| Wy T8 e @ A i sAR @1 TS SE & WaEd 7Y
T T w= o Tl 1 ved ¥, g W ot =@ 1 @R, S mme wd
FRLR, @A & WS H A § F g, I8 o 38 9% w1 frafagen 9 ® fe
Zofin Sered s ww R w0 I W IR A &S T F IS a6 W @ E, s
gy e ¥ A T €7 4 a=a hQ ydh? Y 3w Ugd ;3it?

qEed, T 9 Uee] € | B 1 o i T W wed T il 1 o oS
@ agveg 3 R et G fufen @ T = =518 T f{em | TeeEe W
ot =ga foss fan mar-wE weedyd Us=-1954 which has now been
amended gt srefiieys Re afas W 21 3ge @el faw s =@ sw
ifeg Ped-gw fos 3 | SR &1 o st fe wa & TR aAR e T )
7 w9 91 &1 for s | o X gag 7% § s fEifes w6ivm =51 smagsm
2 fo 37 =g faw Yv fran o | 0 T & Seftem =61 et &5 et foveey
= ¥2 How many persons in India use telephone facilities? & fem
A et i an g i fe 82 s e Aqgfa v ¥ dwew §
fw & =7, a7 =nfew ) 9@ wulvm =1 gan ¥ oigarde @ fag wtes = g
2| oy wliz ¥ A wean § T w7 wifew) ofs @ qow & fomst Qe it
fieht =1 gare ), W% g v v @ Y, §$ W TEER B AU 369
e TR HHF @9 J SR 7 w1 =9 i 9 8@, =% we

1Transliteration of Urdu Speech.
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T @ 9 dee nadile % Al 8 3 T ded B 1EYE S hEel o O
o g Sfae § fFam Wt @ T ¥4 A% A = wey ) e anw ||
H{, 39 e wrtem %9 1 § o\ 9 foas qooi & ared T € 173 w8 o U
- (eaAum) T SARfaS Fhl S 00 O 9@ W 2, 9 9N Weide & WA o ¥
T G & o faord dan € iem O o W ¥ 9w 9 F S o @ W wm
1 o S @HT R, 91 A W3 39 ohTeel § 3 W E7 91 IHT YA I A
¥ ug @z s w9 § s gen @ T S gEvA Aoy TEl S=at %) =@, =
| AIfET, i AR 3 e =ifer a8 wifen F a5 a0 faert afye aife
T HIN W2 W H WS | O 7 9gd Tehud U 39 A 5 form 1 foedt
TER TN T T e | #7 de-weeE 39 fad § ) vaen @ 36 e
F) 39 3iET § @1 I TR 30 Yo ®1 AR ofard! ) |1 ag 38 H1 AT
A, I I A ®T S D, R # g andt 9fere, § w1 wtan, g3
et FA H1 6 T ¥ A W S w5 U 3@ A H v F wgwm
g1 ot o Frwfen s fedt M 2u & s M A Fifag) e G Bed T &
Tt B g1 97 Hem ¥ W e &1 3 ® e fou w9 w9 e &
FHTA T T THa ? 36 T 76 FR YA wrd T B g formd &y e weft
ST el FY Agadd o 2 o, Yo a2 99, 9) 5 T v - few smm
T-SafF THERg 1 w® ¥, wer | v I % fau sfimra s @ ¥ 1Sy
g TH feot wefaem w1 afve fawe e =& @ @ 9n-vie-3:
T ¥t TaAwe WA, TiEe, R thay, ded fafved am ed
fufredl o 3ot wfiret 81 7 vad FueeyA 8 @ ¥ ol 59 99y d FaeA =
fraee @ an w1 ¥ vsia st Y S oad vest U FHNE 99 H1 9w w7
o qH | FE 9w fean 1 39w WS 9@ R 9w 9 A= &
Al S T INHT FIEIHIT AG g0 | WA Wit M St 3 et 99 ww
YA Y T A G0 9 7 W @ 0 WO 8 36 W U fed ot 4
wrzn fafret 1 1 39E w9 ft 39 fea T #1 1tis a very important matter.
| am looking into it. 3Tl e 3/ &1 1 T0% qa~al T&l 2 T8 ¥ 1 9 B |y
g sft frern =nfew | aed Eea arimgSy 1 W6 | 9@ T f6 e e
FEF AR W AF AR E, Y sidT R de g s aw w dz faew 12
R 3™ 7 136 o @ 59 79 gon } 1 ey, 0 Wil ) 3| o 1 A s e
W AE ¥, 9% wR ) WE | g3 o 1A s g 6 S wew € s
FEY WA WRA 9199 A G 91 A FA R 72 1@ ity wifer o gew 9
<t H1 Jga B A F, R I el TR Y o= Wea Wy w@d & faw wfs
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TN AW & A H W H U g D v, I s @ foe g iR
STYEA ] &A1 FT TH ¥ 31 ¥ | | am quoting a few things from the
Executive Summary and Recommendations of the Committee on the
Pesticides Residue in Packaged Drinking Water and Packaged Natural
Mineral Water published by the Government of India, Ministry of Consumer
Affairs, Food and Public Distribution, Department of Consumer Affairs,
just for the information of the House and for re-consideration of the Hon.
Minister. 2@ @% &, whether procedure outlined in BIS ACT and
Rules was followed. f& /ama 798 &1 ¥ 1 a8 wrame ot 2@ amen 31 97 e
FI 919 wE M W T Here it is said, “The Sectional Committee FAD 14
was aware of the standards for drinking water declared acceptable
by international bodies like WHO, Codex, EEC, etc. In particular,
assistance was obtained from the following:

(2) Manual on Water Supply and Treatment (third edition) 1991.

{3) Ccdex Code of Practice for Collecting, rrocessing and
Marketing of Natural Mineral Water.

{4) EEF Directive relating to the quality of water intended for
human consumption.

% 79 cxa@d A fope & afra 30 9t e 3¢ 5on ® 1 3R 59 T U wrEe,
2 HIES A | A 9T FOF R 9 TF oo 98 5w w0 &9 s
EaCETEi A

TS = Y AT FY 2@ o | SEE TS 3 o9 H 2@ IS T R,
a1 3¢t & foFray T 2@ T ¥, ofefmR 1 wm dm w # T fafre O
ST ¥ fF SutEel et o Bew @ U fRam i @, feen era s g ¥
It is said, “They specify the levels of control and the frequency of test
considered necessary for manufacturing units to ensure adequate quality
control and compliance 1o the specifications.”

What are they? The frequency for mon#oring and testing for pesticide
residues in both the ST has been specified as once in two years. 9T T
e T 364 f&A o 9% N F1% O FE R, W T # TP IR T A feew 1
30 TR ¥ VAR B WIEE I #, F 9 gt Fi fas @ W w § ol w5y
arere # g Tt feee war | Bt ofit faed e ¥, 17 9| & 912 v TR
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T G o &1 o W UgT 9dl &1 What an irony! g9 fofa e § foia
2| 3R 97 U9 TS Al WAl 17 Wiel ¥ Ueh SR SR T AT | T8 EHeA
& affra i fem s ar fem & an-vR v g A e w g fF ™
TE 1 88T QT2 &1 faen R | 3w o= i 6t 2| 59 dm aEg #)
It has been said, “The frequency for monitoring and testing for pesticide residues
in both the ST1 has been specified as once in two years at a recognised laboratory,
and similarty for radioactive chemicals (alpha and beta emitters) once in two
years at Bhaba Atomic Research Centre” 91 He | S 719 &1 919 ¥ 1 9%
e HA ¥ 1 TR @ WEM § W 94 6 ¥ | gedved wE #
et # e A S Y S ) T e wiedd e @ fog s At wd @
for ! ov 7 T Wa 291 ¥14776 licences have been issued for use of the
Standard Mark on packaged drinking water and 6 licences have been

issued for the use of the Standard Mark on packaged naturai mineral
water. So far, BIS has drawn in all 3259 samples of which 1016 samples

were for testing of pesticide residue.” #® T8 ¥ 1 fare™ féfwn amet dace ¥7?
® fefgae & =m-=m &7 iR 39 qow & fefgam # oz fom so @ fem
fafre arx Sere ¥, 5 F1 fErngaem o 38 2, o1 TR 76 € s e
gdfrdym T8 & ! fw 9d T et nifeft ot 5 & o dw E, we
stex e ira faem, s firerm, @@ F@ faem? 93 1 o 3o & 7€ o
¥ 5a foe =) & § ) S W T 1 @ ) 59 o ) Oed & A 8 S
=G 1 ST | ER HHEH 99 g ¥ S B aged & o O9 wHee R @ e n
% = BT tan @ 9 & o O 3 # fAu) Wi teanet §) #a
Tz Yearys wTh ¥ fF ow wem 71 amen 5 aw 9% s fH 99w 9
¥ ¥, fpa finar 89 ¥, saet off oo &, & o=t 7@ 12500 7HE MU ¥, =
F FUHG TN, Teh! YA WE T | 1 F HE 2 AR T TH AT B0 84 37T
T HI A FT W ¥ TE W 3 Taergde ¥ W Taaade ¥, 3 o & 3
T W@ ¥, -2 AR T AT Y, HY A0 R Y UF o T W
T F T foren o v e e Y T 4, feed ag @ o, fRed g
wEm e iorgainfFm R 1 A @ 2 MmN TARE @
FE M I A TR fforFadammasn §fsagi 27 gada d 10 9
T 5t TE =t F SRt I weha §) F e W SNHS S ? ®iE HEEHA 2
& T FM, T TR AW @ AR S, . FH e A
wfifaue 9 & fou wo9 fFez wtm, &1 sty 2o @ a8 sawn 5 =
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Taien # o #9-9Q gttt A, $9 nfeadl = www e, Fa e s
T W o TR T 3 T Y ¥ e e # 99 w5 wwgen S9a
-G G 9 TF Fd 9 ¢, T 92 91 3, T o g -7 9| 39
=1 o1 W O 5 v A HiR 0 9 A FH 9% 99 o 9 ) 99 v
IR 4 fs FFs @ a1, e A WY 97 o faewme Wi ¥ o 98 Fea W
o 37 we ww fn e S}, O ) 3 W1 €, Vot T o Wia ¥ ) afera o
el e TEt B foreeh ofex A= w1 $9199 A TGl S § 1 9 W e O
et &, M AFuAT WfwT § <@ T, s wga ) geatE ¥4 el 3 @
W ¥, SR 3 {0 T W ¥ @ @ S w=y ¥ 31 feeAt 1 gnen
W -4 39 # firwe @ 9w ¥ w5 T, G H1 e )2 w9 9%
H T ¥ TE F1 HH F1? FH 9% FL@ R, =D {97 916t F1? B AE W
w1 &7 U ot st Y wvan o i A oroedt ol F il qmn mm g R T
Tl AEH RSl T B, Wl % del Sfen g € afwa fH s won 8w g
@ | 39 HHIA I T S hi T, TS P, TN LTF T Uwd FAF
TG = fon, STt ! =1 gl o 5 & fau = ¥ ) o vl S,
e T 79 T T IR 2 i A ot @ o, sifeien S wfEs Y 2
& A 9w ¥, Hfafaus S S wim S wafaee € 3w faert s ol fame
T HHT o | TISS Fanfere) Frex fore &, feva sianedl § ana ¥ e #g@ feay =
FH & fha st & ot Fresery 3-g9 S wteE SR e 3-g9 w
=1 forafaen g @7 93¢t ova 3 go 1§ et fod Figwnes &, =si -1 S wivA
1 T ¥ | QU U HHYE 1 g3 & S0 U 6T ST R ¥ | ST SR SR
& et ¥ | T U ST B, SIS O o T R, % i 3m? 4ui Y geheH 2R
& T, AT O AT T ¥ | WY HeA- YA ¥ T IR 9 HINen S FE o el
Tge W} H 37 st A fafrex & 9w went =ea & fF e wise St &
foafadt & T S T S amae: T O e f, weet fom 8, = s R Wi
HU30 | A o T0ET 1 ATEEA € TN L e et 3 S s e
T § T-sTeqatorn <t ¥, diew i ¥, 9 WEd € v @A € et S iwmard
Y oMy ¥ v= wid 3 S vg § ¥ 39w agn i | faen w0 . srawdar g
ST HA H WS T AT AGH O T, A o R I =W 8, 7% e & fF o sy
FHIE F T T el wte ) de-ow @ ¥ @ 39 Faod s € 7w e
ook & WG ®), o1 Wfgd F1, o1at 3 1 arelt el St W F 9 |
faeret ©re 81 W 9ea | -7 aiE @i <ad Ot ¥, Bl W 9 € T
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. THE VICE-CHAIRMAN (SHR! S. VIDUTHALAI VIRUMBI) : Mr.
Zabhidi, are you withdrawing the Bili?

SHR! KHAN GHUFRAN ZAHIDI : Sir, | urge that the Hon. Minister

would definitely respond to my suggestions. If he is ready to do that, | will
withdraw the Bill.

THE VICE-CHAIRMAN {SHRI S. VIDUTHALAI VIRUMBI) : The
hon. Minister may respond to that.

SHR!I A. RAJA: Sir, as | have already submitted, the letter and
spirit of the Bill, which is being discussad in the House, has aiready
been taken cognisance of by the Governmant. Not only that, it was
given due consideration. It was mooted in another form by setting
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up a Commission with enormous power. So, | again request the
hon. Member that the Bill may be withdrawn.

THE VICE-CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI)
Zahidi, do you withdraw the Bill?

SHRI KHAN GHUFRAN ZAHIDI: Sir, if the Government is prepared
to go back and think over the matter again and create any mechanism to
control the aduiteration of food and water, | am withdrawing the Bill.

Tne Bill was, by leave, withdrawn.

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING,
TEASING, MOLESTATION, BRANDING AS WITCHES AND
OFFERING AS DEVADASIS) BiLL, 2003

THE VICE-GHAIRMAN (SHRI S. VIDUTHALA! VIRUMBI) : Now,
Shrimati Bimba Raikar to move a motion for consideration of the Women
and Girls (Prevention of Stripping, Teasing, Molestation, Branding as
Witches and offering as Devadasis) Bill, 2003.

SHRIMATI| BIMBA RAIKAR (Karnataka) : Bespected Sir, | beg to
move

“That the Bili to provide for the prevention and prohibition of stripping
and parading the women or girls naked in public view, teasing, molestation,
outraging modesty and branding and Killing them as witches and offering
as Devadasis and for deterrent punishment for such offences and making
these offences as cognisable and non-bailable and for matters connected
therewith, be taken into consideraiton.”

Sir, in most of the ciies, the e of women has become unsafe. My Bill aims
at curbing and eventually eradicating the most heinous and repressive crimes
against women, mostly Dalits, in the name of the social customs and
superstitions. Over many decades, we have been able to bring about social
reforms for the betterment and advancement of the backward people and
women. Many social reforms have sprearheaded compaigns against social
evils like untouchability, safi, infanticide, devadass, and kiling and rape of women.
Even now, despite advancement, both on social and economic fronts, Dalit
women are still being treated and humiliated like bounded labour. Through this
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